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IN THa CanNTRAL ALINISTRATIVE TRIBJNAL,JATHIR 32NCH, ALHIR,

-

Date of Decision: 3Jeptember 1,935

ﬂ-hw

OA 503/ 93 —
VIJAY SINGH RAGHAV \ .+ APPLICANT,

- Vs,

AN

Uril i OF .LNDL. % ORS, oo o RESPONDENTS,

CORAM : _ : )

HOM . MR, GUFAL KRISHNA, MEMBER (J).
HON, MR, C.P. SHARMA,  M2MBER (A). -

For the Applicant oo SHRL 3,1, BHATMAGAR .,
For the Respondants ces -

PER HON, MR, SOPAL KRISHNA, MEMBER (J).

The applicant, Vijay 3ingyh Reghav, has filed this
application ufs 19 of the Adainistrative Tribunals Act,
1955, against the opder dated 1I,3,%2 (Annsiuls A=l),

putting him of from the duty of Extra Departmeatal Branch W

Post Master (ZDRRM for short),
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2 The fact: giving rise to this applicati ra

trne applicant was appointed as EDBFM Basal lhohar (Gandala)

vi,e f, 30,275 viose an order of ths Sr, Supdt, Poszt Qifices,
Adlwar Davision, dated 19,2,34, However; e was mede to

hanj ovel charge of the aforssaid poszt on 27,2,92, There-
after, the gpplicant submitted appesls agaihst!tha crider

of putting bim off fxon duly tﬁ the Sy, Supdt, Post Offices

Alwar RQivision, vide anracure A~ dated £,3,92) and the

Chizf Post Master General, Rajssthan Ciwecle, Jalpur, vide
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Arnanurg A=7 dated 30,107,272 but these eppeals }v-we not b ;-'n‘
dzcided so far, as itated by the learnsd counszl for the

anplicsnt, The lzarned couns<l for the applicant doez not

press this OA on mérits but he wants that the sppzals

alraady preferred by the applicant to the concarned autho-

rities be decided an me 2rits through a 0H~a11ng order after

affording an Opportunity of hearing to the applicant.

Ja The OA i3 thererore dizposed of with the fol lowing
N

directions i=

i) Tne respondent Mo,2 i3 dirscted to decide the
apreal already mad:z to him vide Anrdure A-7 dJated
30113.?2von merits, through a spaaking order efter
giving au‘opportunity of persopal h2eéring to ths
épplicant within a pericd of one month from the

dste of receipt of & copy of thiz onder,

The applicant shall be at liberty to file & fresh '~

e
e
e’

OA, if 5o advised, after a decision has beesn taken

on his appeal,

(0P, ¢1AF:X ) ‘ ( GUFAL FAILSHNA )

M3MBER (A) MEMBER (J)






